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Sh. Nishant Mehrotra, Advocate for the petitioner. The case is taken up as out

of turn in forenoon session as being mentioned.

In the present matter the counsel for the Operational Creditor is present. He
informs that the objection/reply, if any, from the Corporate Debtor Company is vet
to be received. In view of this, a further-opportunity is granted to the Corporate
Debtor Company to file its reply within two weeks by serving an advance copy to

the Operational Creditor.

The case is fixed for filing reply/objection as well as for argument. The matter

to be listed on 23™ January, 2018.
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Sh. Sudeep Harkauli alongwith Arjun Harkauli, Advocate for Corporate
Debtor Company. The petitioner Operational Creditor is directed to serve a copy of

paper book of the petition to the Corporate Debtor Company as well as to the learned

counsel.
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